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I THE CEJTRAL ADMINISTRATIVE TRIBUNAL HYLERABAD BENCH AT HYLERABAD

0.:.00. 35496 i

~

Date of Orcers 14-3-96

Betweens . K

1. K.Vijaya Kumar.
2. ReVinoth Kumar.
3. G.Chitti Babu,

' v+o Applicants
and
1. The Chief Persdﬁnel Officer,

$C Rly, Railnilayam, Secunderabad. | L

2. The Deputy Chief Mechanical 'Engineer, .
Carriage Repair Shop, Tirupathi.

Responcents.
For the applicant :- Mr. K.SUDHAKAR REDDY RDVOCATE
For the'REspbndents: Mr. JeR.GOPAL RAOZ SC for Rlys.

3

CORAM:

| | , \
T i AT RT .
THE HON'BLE MR.JUSTICE M@ "@UDH%?_I )t VICE-CHALEMAN

" 'THE 'EQ@LEMR:E:RMENMRKSAP : MEMBER(ADMN)




0A_354/96. 'Dt, of Order:14-3-96.

(Per Hon'ble Justice Shri M.G.Chaudhari, Vice-Chairman) . e
The applicants vere selected far the‘pust of Skilled

Artisans on 25-6—93 and they were also issued offer bf appoint-
ment on 28-6-G3. goueuer, the respondents &bating that there
was na possibility,of absc;bing them in the poste for which the
of fer was given sad callsed for options from them to show willing —
neas.ﬁo accépt appoihtmant in Group-D posts, The last dete fior
receiving the options was 13-9-94, .The applicants exercised that
option., Even so till now they have not been appointed even in

Group=sD posts. The applicants contend that there are vacancies
presently available. Ue have examined this gquestion in GA 350/96
in vhich order is seperataly psssed today. For the reasons indi-

cated therein, similar order is called for in this 0.A.

2. Hence ue.difect t he respondents that if there are any
uacaﬁcies existing at present and if there being no vacancy

| Wl be -
;mmedietly auai}able, then as soon as Maﬂaﬂ@é@}kauailabla, the
aéplicantségégz}'he offered the appointment on prioriﬂy basig.
Imamy.case before considering appointment of any outsidersor
freshers., It alspo appears to us that thelsaid cour se should be
adopted in respect of all the optees under the notification
dt.2§—9-94, particularly having regard to the sarliser arﬁar oP‘thé

an ,
Tribunal and otheruise as injgstice will be pédrpitrated, which the

-

ok ",,: ?. . +
ongggﬁsatlon like the respondents cannot be allowed to porpktrate,

/
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3.
with these directions expeditiously.
of the above order.
‘ ' ,
Aol
-—-sﬁ”‘

(H.RAJENDRA/PRASAD)
Member

Dated: 14th March, 1996,

Np ,order as to costs,

0.A. Dispoied of in

hutve i

(M7G.CHRAUDHAR 1)
Ulce-Chalrman

Dictated in Open

avl/

Court.

B

wedl , '
We hope that the respondents make an endeavour to domply
A

terms



)

To

1., The Chief Personnel officer, SC Rly,
Railnilayam, Secunderabad.

2. The Deputy Chief Mechanical Engineer,
Carriage Repair Shop, Tirupathi,

3.0ne copy to Mr.K.Sudhakar Reddy, Advocate, CAT.Hyd.

4. One copy to Mr.J.R.Gopal Rao, SC for Rlys, CAT.Hyd.
5. One copy to Library, CAT.Hyd,
6+ One spare copy.

pvm




? I COURT
TYPED By CHECKEL By
COMPAREL BY . APFIOVEL By

) ) i |
IN THE CENTRAL ADMINIS TRATTVE TRIBUNAT,
HYLERABALD BENCH a7 HYLERABAD

MG C,\AD\‘&Q\L&O-“\S i
THE HON'BLE MR.JUSTICE vy y
VICE CHAIRMaN

t-Roseadieprate

 THE HON'BLE MR. ReRaieaRATAN . M{a)
: Dated;_“4,;5 -1996
. CRDERATUIG MENT

M.A/R.A,/C.A.No.

in

0.A.No. '%gb\\a\b ‘

T.A.No, (w.p.No, )

JAll d.

Dispdsed ~f with directions

missed as withdrawn.
issed for default,

I- et werafw sifuwe T,
Central Administrative Tribuna!

Rgor DESPATCH
29 MR 1996 v

grararg sadrs |
HYDERABAD BENCH ‘
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